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GoVT 

3. 

OF 

4. 

Neelam Kumari 
Arear- Paina 

Regd. No -17459 
Expiy Date:- 22-1-2024/ 

5. 

at Patna in Civil Writ Jurisdiction Case No. 10325 of2023." 

was provided as 
That accordingly the next date for listing 

07.07.2025 vide the abovementioned order of this Hon'ble 

Tribunal. 

That however, in the meantime, writ petition bearing CWJC 

10325 of 2023 alongwith the connected matter bearing CWJC 

12296 of 2023 was dismissed vide order dated 07.05.2025. 

Thus, resultantly, the interim order dated 28.07.2023 by the 

Hon'ble High Court does not hold ground. Further, as regards 

writ petition bearing CWJC 12540 of 2023, it was dismissed 

as withdrawn vide order dated 23.04.2025. 

True copy of the order dated 

D304-2025 and dated order 

0F.05.2025 are attached herewith 

and marked as Annexure A-l and 

A-2 respectively. 

That it is submitted that in the light of the above the matter is 

ripe for hearing at the earliest as the pleadings are complete 

and the matter has been listed under the heading For 

Hearing'. In furtherance of our pleadings in Memo of Appeal, 

it is submitted that since 2018 the appellant has continuously 
pursued Environmental Clearance ('EC) for establishment of 

Common Bio Medical Wast Treatment Facility (for brevity 
CBWTF'). Moreover, in terms of prescriptions of the EIA 

Notification vide S.O. 1533 (E) dated 14" September, 2006, 

the Appellant had completed 3 stages out four and was 

recommended for the fourth stage for grant of EC even after 

initiation of the tender process. However, in the light of the 

undue delay in grant of EC to the appellant, the instant 
Appeal will be rendered infructuous. Moreover, irreparable 
Joss would be caused to the Appellant if the permission is not 
grAnted for establishment of CBWTF. 
Yhat it is further submitted that by the year 2022 the 
Appellant had almost conmpleted the all the four stages of 
grant of EC as prescribed, however, the application of the 
Appellant was kept in abeyance arbitrarily for an 
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respect to gap analysis holds no ground at all and is being 

made to benefit selected few entities and oust the Appellant 

from applying from the same. The said report may be 

produced if and when required at the time of submission. 

PRAYER 

A That in the iat 4hu abo it i, moat hmby 

APPELLANT 

Neefan Kumeri 
Area:- Patna 

Reçd. No-17459 
Expiry Date- 22-11-2029 

GOVT. 

THROUGH 

(. 

ADVOCATE 

...... 
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Interlocutory Application for Early Hearing in Appeal no. 6 of 2024 (SR Solutions

vs SEIAA)

<kumareshlaw@gmail.com> Wed 14 May, 19:16

to Amrita, Anamika

Kumaresh Singh

Please find attached herewith the Interlocutory Application (IA) filed in Appeal no. 06 of 2024 (SR Solutions vs SEIAA). The said IA is being filed for
early hearing of the instant Appeal and the same will be mentioned orally before the Hon'ble Tribunal on 15.05.2025. 

--
Best Regards
Kumaresh Singh
Advocate
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